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DISCLAIMER: The translated judgment in vernacular language is meant for the
restricted use of the litigant to understand it in his/ her language and may not be used
for any other purpose. For all practical and official purposes, the English version of the
judgment shall be authentic and shall hold the field for the purpose of execution and
implementation.
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5.5. 2

This judgment has been translated using Al Tool — SUVAS.

vdIsel: 2GS CHNIHI AdIEd A1 YSIEI/§SHal &g U2iSRIA dHof]
CINIAHI 2RISRl GUACH SAUYT HIololl & ol dall oA GUANI Ygf 1S olfE.
o AHIH @slfes duy A4sI3] Gagll HIZ YO AUAY YsIEl/gsH ¥ WAl
ol HloY 2R,

DISCLAIMER: The translated judgment in vernacular language is meant for the
restricted use of the litigant to understand it in his/ her language and may not be used
for any other purpose. For all practical and official purposes, the English version of the
judgment shall be authentic and shall hold the field for the purpose of execution and
implementation.
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